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Wednesdall, August 8, 1980/Sravana 
15, 1902 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the C'hair] 

ORAL ANSWERS TO QUESTIONS 

AUotmot of Medieal aDd Eqlaeeriar 
seats iD ADr1aJDa'U and Nicobar 

Islaads 

*859. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that there 
is widespread discontentment throuih-
out the Union Territory of Andaman 
and Nicobar Islands regarding allot-
ment of medical and engineering 
seats. 

(b) if so, the criteria for allotm~n' 
of tJlese seats to the permanent In-
habitants; 

(c) whether these seats are reserv-
ed for the tribalB and old settlers 
prior to 1942 and new settlers settled 
under the Government scheme; 

(d) whether seats are allotted to 
them accordingly and if so, the 
details Of allotments made during the 
past three years; and 

(e) the action Government con-
template to satisfy the people of 
Andaman and Nicobar Islands in thiS 
connection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHaI YOGENDRA MAKWANA): 
(a) to (c) and (e). A statement is laid 
on the Table of the House. 
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(d) Information is being collected 
and would be laid on the Table. 

Statement 

The criteria for allocatiOn. of seats 
followed since 1978 for medical and 
engineering courses are as under: -

(i) 40 per cent of the seats for 
local candidates. 

(ii) 20 per cent of the seats fOr 
Scheduled Castes/Scheduled, Tr1beft 
of the Islands. 

(iii) (a) 20 per cent of the _atl 
for children of Central as well as 
State Government employees eery-
ing the Administration on deputa-
tion. 

(b) the remaining 20 per eent 
of the seats for the children of 
the Government servants of the 
Administration. 

2. The term 'local' as with reference 
to Andaman and Nicobar Is].cvtds hu 
been defined as follows:-

(i) a per!JOn who has ha~ a mini-
mum of five years continuous edu-
catiOn in the islands leading to ac-
quiring of the minimum qualifica-
tions laid down for the post; 

(ii) a person either of whose pa .. 
rents was born in the Islands. 

( iii ) ( a ) a person settled in the 
islands under any scheme of rehabi-
litation Or colonisation; 

(b) the spouse/child of such a 
person. 

The above definition of 'local' ap-
plies for nominations to seat~ reserTed 
for islanders in medical and engineer-
ing institutions on the mainland. 

3. Administration has received eome 
representations regarding the cri1elil 
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for allocation of medical and engineer-
Ing seats which are under considera .. 
tion. 

SBBI MANORANJAN BHAKTA: 
Mr. Speaker, Sir, as you know, the 
Union Territ'Ory of Andaman and 
Nlcobar Islands is one of the remo-
test and far-flung areas; it is not only 
backward but isolated too. In this 
territory We have got only one Degree 
College and there is no further scope 
for higher education. 

The Government of India used to 
allot six, seven or eight medical and 
engineering seats fOr the ~tudents of 
the Union Territory of Andaman and 
Nicobar Islands. Prior to 1978 there 
used to be a system. But, what was 
the necessity for the Government to 
change that during 1978? 

Secondly, who did it; and 

Thirdly, before changing the cri-
terion, whether anv discussion took 
place with the public representatives 
or not. 

This is my first supplementary. 
SHRI YOGENDRA MAKWANA: 

Sir, these seats are allotted accord-
ing to the norms laid down ao; per the 
Mudaliar Committee Report. Accord-
ing to that, there is one medical seat 
aDotted fOr a population of 55,000. 
Like this, based on this norm the 
Unton Territory of Andama~ and 
Nicobar Islands is entitled to only f·.)ur 
seats. But, keeping in view, the back-
wardness of the area, the Ministry of 
Health has been allotting seven to ten 
~eats to this area every year. 

smu MANORANJAN BHAKT~: 
My question was this. This is not my 
second supplementary. 

MR. SPEAKER: Is this your first 
SlIJlrJt.mentary? 

SHJU MANORANJAN BHAKTA: 
Yes, Sir. Prior to 1978 there was some 
erfteri'Cm. Whv was this changed to 
the present criterion? Who changed 
J~ ~nd whether, before changing that, 

this was discussf!d with the people's 
representatives or not? This Is ~y 
question. 

SHRI YOGENDRA MAKWANA: 
The criteriOn is fixed in consultation 
with the Home Ministry's Advisory 
Committee for the Union Territory 'Of 
Andaman and Nicobar Islands. 

SHRI MANORANJAN BHAKTA: 
This is not correct because I know 
that since I am also a member of that 
Committee. Anyway, my ~econd sup-
plementary is thtis. It is very impor-
tant because the seats are allotted by 
the Central Government; from what 
we have seen, it seems that m'Ostly 
the sOns and daughters of the officers 
going on deputation there get those 
seats aDd not the real inhabitants, the 
permanent inhabitants of. that terri-
tory thereby depriving them of these 
seats. My second supplementary is 
this: will the hone Minister kindly 
assure Us that, in fUture, he will fix 
the criteriOn in such a manner that 
the -permanent inhabitants of this 
place get the seats in the medical and 
!n the engineering colleges? 

SHRI YOGENDRA MAKWANA: 
Sir, I assure tfle hon'ble Member that 
the matter will be re-considered. 
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~~(, ~RifIT\1IT'flf"~~, 
just nOw I assure the hon'ble Member 
that the entire matter will be re-
considered. 

Incluion of Grade I OIlcers of CSS'. 
Select IJst for SeJeetion Grade 

*861. SHRI H. N. NANJE 
GOWDA: Will the Minister of 
HOME' AFFAIRS be pleased to 
state: 

(a) whether under Rule 12 of the 
ess Rules, 1962 read with Regulation 
No. 2(a) of the ess (Promotion to 
Grade I and Selection Grade) Regu-
lations, 1954 framed under th(!se 
Rules, only permanent grade I oftlcers 
of ess with 5 years approved serviee 
in that Grade are eligible for inclu-
sion in the Select list for Selection 
Grade (If ess; 

(b) whether some Grade I OfBcers 
who were not permanent in the Grade 
at that time were included in Select 
List for Selection Grade of ess issued 
by the previous Government in 
December, 1979: 

(c) if so, what action Government 
propose to take in the matter; 

(d) whether Government propose 
to iSSUe necessary modifications to 
the said Select List excluding there-
from names of persons included 
therein in violation Of the statutory 
rules and regulations and if not, the 
reasons therefor; and 

(e) the steps contemplated tQ avoid 
recurrence of such cases? 

*361. SHRI H. N. NANJE GOWDA! 
THE MINISTRY OF HOME AFFA-
IRS AND DEPARTMENT OF PAR-
LIAMENT AFFAIRS (SHRI P. VEN-
KATASU'BBAIAH): (a) Yes, Sir. 
However, the Regulations are of the 
year 1964. 

(b) to (e). A Statement is laid on 
the Table of the House. 

Statement 

(b) The Select List for Selection 
Grade 'Of CSS 1979 was issued in two 
parts-one on 7th December, 1979 
and the other on 5th June, 1980. 
There were some officers who \vere 
eligible for confirmation from dates 
earlier than 1st July, 1979, the date 
with reference to which eligibility 
for consideration for inclusion in the 
Selection Grade was to be reckoned. 
Orders of their retrospective confirma-
tion. in Grade I were issued on the 
14th January, 1980. In order to safe-
guard the interests '::>f such officers 
their coses were also considered 
pendind issue of orders of their con-
firmation as has been the prac-
tice in the past. However, appoint-
ment of such officers whose names 
figured in the said Select List to 
the Selection Grade ·)f the ess on 
a rfgu1ar basis was not made till 
orders c. of their retrospective confir. 
mation in Grade I were issued. 

(c) Does n-::>t arise. 

(d) As orders confirmating the con-
cerned officers in Grade I from d~tes 
earlier than 1st July, 1979 have al-
ready been issued the question of 
making any modification in the Select 
List does not arise. 

(e) As fac as possible it \vill b~ 
ensured that orders confirming the 
eligible .:>fticers in Grade I are i$~u~d , 
before tb~ Select List for appointmel)t ,. 
to ~he Selection Grade of the Ser-
vice is issued in future. 




